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Mr. Speaker: All right, let it be
«one mi lion or even more. I have no
objection. What difference does il
make? If a Member representing
sueh a large number of citizens de-
cides to resign there must be strong
reasons; that i3 what has been argu-
od, and il has been started that some
opportunity might be given to him
to (xplain the reasons why he feels
0 intensely about it that he has gone
10 the utmost limit of resigning from
the membership of the House. Some
Members have said that there would
be nn harm if three or four minutes
are given to him. I agree myself to
all that. That is all gbout what pught
to be done, and the Leader of the
House has also said, let the rules be
amended: if the Government are also
agreeable, let the rules be amendd.
But what tha rules are just at present
is quite another thing.

ot o fead : 389 § | IART QU
afasre £

Mr. Speaker: When there 1z a defi-
nite rule under ru'e 240 that no rea-
<ons shall be given....

ot wa femd : ag A Ao &
fag +. ama & fad adf &

Shri Hati Vishno Kamath: Had the
Member informed you in private?

wy 7 faad : d2y o A
qan gar § 1 S wyow faat < §

Mr. Speaker: When there is a defi-
nite provision in rule 240 that no
reasons shall be given in the letter
nf resignation, then I cannot just, ...

Shri Madhao Limaye: Suspend the
rule,

Mr. Speaker: ....go against that
rule by allowing the Member to give

8hri Harl Vishne EKamath: as the
form been complied with?
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Mr. Speaker: It has ben  argued
that in the letter he cannot give it
but in the House may give it.. .

st vy faqY @ F 9t wmw
e w=a & | w9 A & fAaar @
i

saw wiizq - agr & wrod gfa-
SF FT awAT § agi § wigar §
w5 FT W17 OHE FT & | Afww @
g T9 A% § Iy ¥ ange Afr v
qHaT g |
Shri Tyagl: What about the word-
ings of the resignation?

it aq faalr . =TT 240 FY gErat
W | W wE amET & A 240
oIy qEET O |

WEaW WEEW . qETEl TEA T
T A E

s aw faad ;. faesdt ax o go
dYe T areH! *gE ¥ aWA A ww
arogw fag wy fen Afew & foraw
wqfig w3 K7 WO T o6
240 wfim |r 7

Mr. Speaker: Order, order. Noth-
ing of that sort can now arise, ] may
inform the House that both the Mem-
bers, namely Shri Kolla Venkiah
and Shri Madala Narayana Swamy
have resigned with immediate effect,
that is, from this afternoon,

—.

13.32 hrs.

PAPERS LAID ON THE TABLE—
contd,

NoTiFicATIONS UNDER Dmucs awp
Cosmerics Acr Anp Kemars
MumicPALITIES ACT

The Deputy Minister in the Minis-
try of Health (Shri B. 8. Marthy):

»
.
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[Shri B. s, Murthy].

On behalf of Dr. Sughila Nayar, 1
beg to lay on the Table—

(1) A copy of , the Drugs snd
Cosmetics (Second Amend-
ment) Rules, 1966. published
in Notiflcation No. S.0. 3408
in Gazette of India dated the
12th Nowvember, 1966, under
sub-section (3) of section 33
of the Drugs and Coametics
Act, 1940. [Placed in Lib-
rary. See No. LT-T467/66].

(2) A copy of Notification SRO
No, 319/66 published in
Kerala Gazette dated the
23 August, 1986, making
certain gmendments to the
Taxation and Finance Rules,
under sub-section (2) of
gsection 345 of the Kerala
Municipalities Act, 1960, yead
with c'ause (c)(iv) of the
Proclamation dated the 24th
March, 1965, issueq by the
Vice-President, discharging
the functions of the Presi-
dent, in relation to the State
of Kerala, [P'aced in Lib-
rary. See No. LT-7468/66].

NoriricatioN UnNpER Customs Act

Bhri Sachindra Chandhuri: On
behalf of Shri L, M. Mishra. 1 beg to
%y on the Table a copy of Wotifica-
don No. GSR, 1810 publisaed in
Gazette of Indin dated the 23rd Nov-
ember, 1966, under section 158 of the
Customs Act, 1962. [Placed in Lib-
rary. See No. LT-7469/66].

ANNUAL REPORTS OF COMMODITY
CoMMITTEES

The Deputy Minister in the Minis-
try of Food, Agricu'ture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): I beg to lay on
the Tab'e 5 copy each of the follow-
ing pepers:—

(1) (i) Annual Report of the Indian
Central Spiceg and Cashew-
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nut Committee for the year
1964-65,

(ii) A statement showing reasons
for delay iIn jaying the above
Report.

[Placed in Library,
T470/66].

(2) Report of the Indian Central
Spices and Cashewnut Com-
mittee for the vperlod I1si
April, 1865 to 30th Septem-
ber, 1865. [Placed in Library.
See No. LT-7471/88].

(3) Annua] Report of the Indian
Central Tobacco Committee
for the year 1864-65 (Hindi
version), [Placed in Library.
See No. LT-7472/66),

(4) Report of the Indian Central
Arecanut Committee for the
period 1st April, 1085 to 30th
September, 1965, [Placed in
Library. Sec No, LT-7473/
661

See No, LT-

13.34 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTING OF THE
HOUSE

Shri Jagdev Singh  Siddhant}
(Jhajjar): I beg to lJay on the Tab
the Minutes of the Nineteenth  Sit-

. ting of the Committee on Absence of

Members from the Sittings of the
House held during the current
session,

13341 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘I am directed to inform the Lok
Sabhg that the Rajya Sabha, st its
sitting held on Wednesday, the 30th



